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 SHRI  RAJ  BAHADUR:  Sir,  that  is
 exactly  what  we  are  doing  that  is  exactly  the
 commonsense  point  of  view  which  we  are
 applying.  The  Bill  will  come  first.  We  will
 pass  the  Bill  first,  a

 MR.  SPEAKER:  So,  there  is  no  dis-
 pute  now,

 SHRI  RAJ  BAHADUR:  This  comes
 under  Tomorrow's  Legislative  Business,
 Bills  for  consideration  and  passing:  The
 item  is:  The  Bill  further  to  amend  certain
 enactments  consequent  on  derecognition  of
 Rulers  of  Indian  States  and  abolition  of  privy
 purses,  so  as  to  abolish  the  privilege  of  Rulers
 andto  make  certain  transitional  provisions
 to  enable  the  said  Rulers  to  adjust  progressi-
 vely  to  the  changed  circumstances,  be  taken
 into  consideration.  That  is  coming  up  tomor-
 row.  The  Suppementary  Demands  would
 be  taken  up  after  that  Bill  has  been  passed.

 MR.  SPEAKER  :  I  am  not  prepared  to
 block  this  business  purely  on  procedural
 grounds,  but  where  broad  principles  are  con-
 cerned,  we  shall  try  to  adjust  the  business
 according  to  them,  The  Bill  will  come  up
 first  and  then  the  Supplementary  Demands.
 I  think  that  it  is  a  very  important  subject,
 and  mere  procedural  obstructions  should  not
 come  except  where  they  are  very  necessary  and
 very  urgent,  and  hope  the  hon.  Member  agrees
 to  it.  Ithank  him  very  much  bringing  this
 to  my  notice,
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 ot  wearer  मिश्र  (मधुबनी)  :  श्रीमन,
 जैसा  आपको  अवगत  होगा  बिहार  में  प्ररुयंकारी

 सूखा  है
 oe

 अध्यक्ष  महोदय  :  आप  किधर  जा  रहे  हैं।

 मेरे  पास  कुछ  आता  तो  चाहिए।

 '
 हरी  जगरनाथ  कलस १  बहू  बढा.  बनिंग  शर्म

 है,  सारा  विहार  भुखमरी  का  शिकार  हो

 जाएगा  te

 “Wnt  me recorded,  °

 AUGUST  25,  i972  Papers  Laid  92

 अध्यक्ष  महोदव  :  ठीक है  अर्रनिय  प्रश्त  है,
 लेकिन  मेरे  पास  कुछ  आना  चाहिए'''

 शी  राजे  प्रसाद  यादव  (मधेपुरा)  :

 लोगों  को  अनाज  नहीं  मिल  रहा  है

 अध्यक्ष  महोदय  :  आप  दोनों  क्‍यों  बोल  रहे

 हैं,  कया  आप  दोनों  ने  फैसला  किया  है,  आप

 दोनो  कपल  हैं,  इसकिए  दोनों  जरूर  खड़े  हों
 eee

 (व्यवधाम  )
 ave

 at  रामदेव  सिंह  (महाराजगज)  :  वे  ही

 नहीं,  मैं  भी  खड़ा  हुआ  हूं

 MR.  SPEAKER:  No,  am  not  allow-
 mg  anything.  Nothing  will  go  on  record
 unless  I  have  a  regular  motion  or  the  Mem-
 bers  get  my  permission.  (Jnterruptions)**

 अध्यक्ष  सहोदय  :  आप  इतने  देर  से  मेम्बर

 हैं  आपको  इतना  भी  पता  नही  है  कि  मेरे  पास

 कुछ  तो  आना  चाहिए।  एक  दम  खडों  हो  गए
 और  जो  मर्जी  आया  कह  दिय्रा  ।  आप  कैसी  बातें

 करते  हैं।  जब  मर्जी  आई  खडे  होकर  बोलने

 लगे,  तो  फिर  इन  रूलज़  की  क्‍या  जरूरत  है,  आप

 भी  बोलें और  मैं  भी  बोल t  मैं  इस  चीज  की

 इजाजत  नही  दूँगा  t  (व्यकधान)
 ae  रिकार्ड

 में कुछ  नहीं  जा  रहा  है,  आप  कुछ  भी  कहें।

 **' (व्यवधान) '*"  हाउस  को  मजाक  मत

 बसाइये,  सारा  देश  आपको  देखता  है  t
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 NOTIFICATIONS  UNDER  NAvy  ACT

 THE  MINISTER  OF  STATE  (DEFENCE
 PRODUCTION)  IN  THE  MINISTRY  OF
 DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKLA):  On  behalf  of  Shri  Jagjivan
 Ram,  I  beg  to  lay  on  the  Table  a  copy  cach
 of  the  following  Notifications  (Hindi  and
 English  versions)  under  section  i85  of  the
 Navy  Act,  1987;

 (a)  The  Naval  Ceremonial,  Conditions
 af  Service  and  Miscellaneous  (Third


